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Date of Posting -: 	•- . 

• 	4.1.05 	 . 	. 	c-ri. 
• •. (IS) Mr.Q.V.Radhakrjshnàn  

• 	. 	Mr.SutlilJose,ACGSC . 	... 
Shri.Sunil Jose took notice for the rèspon-

dents. Counsel for the applicant submitted 
that identical matters 0..As.712/04; 413/04 &. 
510/04 .  has already been &amittd. Considering 
the entire aspects the 0.A. is admitted, 

• 	ResPondents sbaii file their reply statement 
•.within four weeks with a copy-to the applicant 
who .rnay. file rejoinder, - if. any, within two weeks 

thereafter. 

• 	List before RC for completion cf pleadings 

on 22.2.Dc  

HPD(M) 	. 	. 	. 	. 	. 	.. 	• . 1<VS(JM) 

asp 

RC... 

None for either side. 

No reply filed yet. Call on 
30.03.2005. 

2102.2005 ,  

6pk (Y\AS • 	
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Orders of the Tribunal 
	

•. 

01 072005SN(VC) 	C-I 

RC (16) 

Mr 0 V Radhakrishnan, Sr (rep) 
None for respondents. Mr.Sunil Jose, ACGSC 

No reply flied yet. Call 
Learned 	counsel 	for 	respondents 

on 25052005 
subrniUed that 	reply statement is bg flied 
today This may be brought on record, if in 

C)  
order. The learned counsel for applicant seeks 
time to file rejoinder.  

30032005 

4.4/a It is stated that the matter is pending with 

/ () 
the Hon!ble  Supreme Court and likely Ao come 
up in August In the meantime rejoinder if anv 

Li may be filed. 

Rc Post on 06092005 

None for either side 

No teply fiied yet As 01 072005 

last chance call on 30 062005 VS 

609605 	Mr. OV Radhakrishnan, Sr. 	C-Il 
Sunil Jose I  

25052005 Counsel for applicant seeks some time to file 

JJ 4 a rejoinder 	Let it be done withir two 	eeks. 1  

I 	(1 Thereafter post for hearing on 28.9 4 05 

iCvS(JM) 

6 9 05  
rv 

RC 

Mr Ramachandran represented 
• 	Mr.0.V. Radhakiishnan, Sr for 

applicant 
None for respondents 

Despite last chance given 
for filing reply, no reply has been 
filed yet 	As such, place the 
matter before the Honble Bench 
for directions on 01 072005 

30.06.2005 
'fl • 
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28.09.2005 	KVS(JM) 	 C-il 
(26) 

Mr.O.V.Radhakrishnan, Sr. (rep) 
None for respondents 

The learned counsel for applicant submitted that 
he would lake to have some more time to file a reioander - 
Let this be done. 

Registry is directed to find out the connected 
matters and post it together before the Bench on 
19.10.2005. 

KVS(JM) 
28.09.2005 

v 

• 	 17.10.2005 	 KVS(JM) 	C-il 

co-t- 	
(43) 	

Mr. O.V.Radhakrishman Sr. 
Mr. Sunil Jose, ACGSC 

(27 	 Heard. Common order pro ounced in open 
Court. 

KVS(JM) 
17.10.2005 

vs 

- 

0 
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